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in question in this case is registered
as & dominant undertaking was how-
ever ascertained and confirmed in the
reply given to Unstarred Question
No. 1586, Further questions relating
to the commercial practices of this
Company are not directly within the
purview of this Ministry. Only the
MRTP Commission can give a find-
ing on questions relating to the fair-
ness or otherwise of the business deal-
ing of such companies. Under the
circumstances I would respectfully
submit to the House that there was
no attempt to either suppress any
informat.on available to the Ministry

or, in any manner, 1o mislead the
House.

1134 hrs,

MOTION OF NQO-CONFIDENCE

IN
THE

COUNCIL OF MINISTERS

MR. SPEAKER: I have received
this Motion from Shri Jyotirmoy
Bosu. I have receivel another one
from Shri Samar Guha. Shri Jyotir-
moy Bosu has given this Motion of
No-Confidence in the Council of
Ministers under Rule 198 And alsu
on the same subject there is the
motion from Shri Samar Guha say-
ing ‘This House expresses its want
of confidence In the Council of Minis-
ters’,

May I request those of you who are

in favour of thiz to please stand in
your seats?

SOME HON., MEMBERS rose—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I seek leave of the House

for moving a motion which reads as
follows:

“Thigs House expresses its lack of

confidence in the Council of Minis-
ters.”

(Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): With your permission,
May I make an appeal? We in the
opposition have not the slightest
doubt in our mind that this Govern-
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ment has landed the Country into an
unprecedented crisis and deserves
the severest censure possible, But,
all the same, I would like to make an
appeal to the hon. Members Shri Jyo-
tirmoy Bosu and Shri Samar Guha
not to press this. Certain develop-
ments have taken place. It was, in
view of the serious crisis that the
country is facing, that we had decid-
ed that this motion would be taken
up on the 5th of this month. But,
the Prime Minister is leaving early

tonight,

SHRI JYOTIRMOY BOSU: Where
is pur Prime Minister?
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MR. SPEAKER: She has gone to
receive H.M. the King of Nepal.

SHRI SHYAMANANDAN MISHRA:
But, Sir, we regret to note that the
Prime Minister has to leave early
tonight for the Non-alligned confe-
rence at Algiers which of course is of
great international significance and,
in particular, for the third world.

Now, in view of this situation, we
would like to make an appeal to the
hon. Members, Shri Jyotirmoy Bosu
and Shri Samar Guha that they
should not press for 1it.

There 1s an additional reason too
which I would like 1o place before
them. ‘l'o-day, situated as we are,
we may not have a full discussion on
the no-confidence motion. We will
have only a few hours at our disposal
because, the Prime Minister is leaw-
ing early tonight. So, let them
accept this appeal in the spirit in
which it is conceived and let the

motion be postponed to the next
session.

This is an apoeal to them. We
have demonstrated the strength and
support behind the motion. I think
that almost all the leaders of the
Opposition are also of this view. We
earnestly appeal to them not to press
for this motion.

MR. SPEAKER: Do you agree fo
this”
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SHRI JOYTIRMOY BOSU: Shn-
mat: Indira Gandh1 and her Govern-
ment, by adopting wrong policies and
dishonest ,means have run the country
into

MR SPEAKER No, speech, please

SHRI JYOTIRMOY BOSU Sir
my colleague has mentioneg my name
and so I must be alloweq to speak

Shrimati  Indira Gandhi and her
Government hy adopting wrong poli-
tles and dishonest means, have run
the country into a calamitous seve-
rest, econonmiic  and political crisis
But in deference to the appeal made
by my colleauge, I shall not press for
the discussion of the Motion toduy

SHRI SAMAR GUHA (Confa:) Sir
when the common w¢ople of our
country aie being drowned inte the
severest crisls economic and political —
we feel that instead of pursuing
extrovertist, the Prime Mimster
should have concentrated her energy
to deal with the internal domestic
problems of our countrv At this
crifical moment I find no reasun
whv, when we are m the mudst ot
having a dialogue with the Prime
Minister 1n regard to evolving a solu-
tion to the this erisis Shrimatl: Indry
Gandhi our Prime Mmister should
go to Algiers As I said, by adopt-
ing series of wrong policies the coun
try 15 facing a <erious crisis today
on all fronts—trom the food front
price front and every other front
When we are 1n the midst of a eri-
ous cnisis the Prime Minister should
not go to Algiers However in defer-
ence to the withes expreseed jointly
by my friends from the Opposition I
do not want to press my no-confi-
dence motion to-dav and as my friend
said, it may be deferred till the next

session
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pressing I hope he 1s laking it hack
with the pleasure of the House

HON MEMBERS Yes

MR SPEAKER Yes, he is taking
bach with the pleasure of the House
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MR SPEAKER It is before the
House He was asking for the leave
of the Houre He ;3 not pressing
for it I hope that it 18 the pleasure
of the House that he may withdraw
3

HON MEMBERS Yes

SHRI PILOO MODY (Godhra)
Lei the pleasure of the House be ¢x-
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pressed by the Congress Members
standing up.

ot wg formd : T o aqefY oy e
@l & ag P ¥ P @1 wg
W g

MR. SPEAKER: He had moved it.

Bo, it is withdrawn by leave of the
House.

The motion was, by leave,
withdrawn

1143 hrs.

DIRECT TAXES (AMENDMENT)
BILL®

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN). [ beg to
move for leave to intrduce a Bill
further to amend the Income-tax Act,
1861, the Wealth-tax Act, 1857, the
Gift-tax Act. 1858 and the Companies
(Profits) Surtax Act, 1964 and to pro-
vide for certain related matters.

MR. SPEAKEFR :
is :

The question

“That leave be granted to intro-
duce a Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gifi-tax, 1838
and the Companies (Profits) Sur-
tax Act, 1064 and to provide for
certain related matters”.

The motion war adopted

SHRI YESHWANTRAQ CHAVAN:
I introducet the Bill
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l.l.“iﬂ.
Re. FLOODS IN SOME STATES
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SHRI P. M MEHTA (Bhavnagar) :

With your permission, I would make

a submussion on the Narmada
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